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This the 24th day of September, 2007
HON " R2LE SH., KULDIP SINGH, MEMBER (.J)

Tinku Pal

Sfo Sh. Narender Pal

Ry H-320, Ehahpur Int,

New Delhi.

(Ry Adcvocate: Sh. MK Bhardwalld

Versus

Union of india and others
thraugh

5

1. The Secratary,
Ministry of Personnel & P.G. & Pensions,
{Oepartment of Personnel & Tralningl,
North Bloeck, New Delhi.

“ 7. The “Undsr Ssarstary,
s Ministry of Personnel & P.G. & Pensions,
(Qenartmant of Personnel & Training),

whlad

Northr Block, New Delhi.

3. The sSsotion OFficer,
Ministry of Pnrsonnel & P.G. & Pensions,
{Departmasnt of Persaonnel & Training),
North BRlock, MNew Delhi.

(By Advocatse: Ms. Rinchen Ongauld

DR OE R oM

By Sh, Kuldip Singh, Membher (J)

K8

I

Anplicant had Filed this D4 seseking following reliefz.

\

1) Direct the respondents to grant temporary status Lo

nt w.e.f. the date of his complestian of

e cmys In terms of the DUPLET scheme dl. 11, 9.9%,
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{(11) Direct the respondents to ragulariss the

the applicant with a2l)l consenuential henefits.

{i11) To direct the respondents to

lswued in
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of  the applicant in aceordance with sohems

the vear 1988,
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(iv) To mpass any other order/orders as cdeemed Fit¢

LARZ

proper of the oase

(v} Award costs to the anplioant.

(wi) ®ass any other orderjorders as deemed it and proper

in the ciroum-tnmcma of this oase.

. Howsver, at The outset, h. Bhardwal, counsel
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from rigours of Rule 10 of the CAT (Procedurs) Rules.

regards  the praver of applicant seeking a dirsction o
rezpondents to regularise the serviee of the respondents
accordancs with the scheme ilssusd in 1988, the anplicant

not made any repressntation to the respondents.

Tor

gives un relief No.1 in order to =zave the applicni

in

3. I find that this 0A can he disnosed of at  this  shage

lzel ¥ with directionthat applicant shall make a consolidated

epresentation within 2 wesks to the respondents depsartment

isvoking the scheme of 1988, apnlication shall be deoided
the -resnondents within a neriod of 7 months from the dats
recetpt of  a copy of this order. Till the disposal of

representation, the " service of the applicant shall naot

dispensed  with, if the work of the natur
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hich the applica

is performing continues to be avallable with the respondants.
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